
FIR No.  214/21 

PS S.P. Badli 

State Vs. Bijender 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the reply of IO, bail bonds stands rejected. Application 

stands disposed off accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No. 155/21  

PS S.P. Badli 

State Vs. Ajeet @ Petu 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant has sought permission to withdraw the 

application. Hence the application is disposed off as withdrawn.   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No.  444/20 

PS S.P. Badli 

State Vs. Riyasat 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted. 

Accused be released, if not wanted in any other case.  

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No. 247/21  

PS S.P. Badli 

State Vs. DL-1LAC-3201 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  This is an application for release of applicant on superdari. 

  Report of IO perused.  

  As per report, documents of the applicant herein could not be verified 

on account of pandemic of Covid 19. 

  Let documents i.e RC and Insurance be verified by the IO online and 

fresh report be filed on 16.05.2021.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No.  8988/21 

PS S.P. Badli 

State Vs. Amit 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Amit. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

07.05.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   



In the case at hand, accused has been in JC since 07.05.2021. 

Recovery has already been effected. Trial will take its own time.  Hence, no 

purpose would be served by keeping the accused in JC. Accordingly, I deem 

appropriate to grant the benefit of bail to the accused  Amit upon furnishing bail 

bonds in the sum of Rs. 10,000/- with one surety in like amount.  Copy of order be 

sent to whats app of Ld. Counsel for the applicant at his request. Copy of this order 

also be immediately sent to the concerned Jail Superintendent electronically.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No.121/21   

PS S.P. Badli 

State Vs. Pawan 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Report received from Jail Superintendent.  Copy of report supplied to 

counsel for the applicant. Application disposed off accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No.  102/21 

PS S.P. Badli 

State Vs. Ravi @ Sunil 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC.  

  Let risk assessment report as per the judgment of Ajai Verma Vs. 

Government of NCT of Delhi WP @ 10689/17 dated 18.03.2018 be filed by the IO 

on 16.05.2021 at  12.00 Noon.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No.  223/21 

PS S.P. Badli 

State Vs. Gulam Mohd. 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO SI Vishal Malik via VC. 

  Report has been received from the office of DCP concerned 

requesting for 3 days time for concluding inquiry against the erring officials and 

for filing of comprehensive report with regard to the incident. 

  In view of the same, let the matter be now up before Ld. Duty MM on 

19.05.2021. IO as well as SHO are directed to be present via VC before Ld. Duty 

MM for perusal of the report. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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FIR No.  249/21 

PS S.P. Badli 

State Vs. Keshav Chaudhary 

15.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO SI Vishal Malik through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Keshav Chaudhary. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

30.04.2021. He has submitted that applicant herein is an employee of the accused 

Anil Jain and Anuj Jain who is merely responsible for carrying the concentrators 

from one place to another at the behest of the main accused. He has further 

submitted that no recovery has been effected from the applicant herein and that 

applicant is willing to furnish sound surety. Benefit of bail is requested. 

IO has vehemently opposed the bail application on the ground that 

recovery needs to be effected from the applicant herein and that there are many 



more complainants duped by the applicant who have not still come forward for 

registration of FIRs.  
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

Considering the limited involvement of the applicant, the fact that no 

direct recovery has been made from his premises and the spread of Covid 19, no 

purpose would be served by keeping the accused in JC. Accordingly, I deem 

appropriate to grant the benefit of bail to the accused Keshav Chaudhary upon 

furnishing bail bonds in the sum of Rs. 50,000/- with one local surety in like 

amount.  Copy of order be sent to whats app of Ld. Counsel for the applicant at his 

request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/15.05.2021 
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